High Court of Janminu and Kashmir at Srinagar

- Order
No: L 78)

Dated: o')_{zf’z ; / T

Sanction is hereby accorded to the additional allotment of funds in favour of
Sfollowing Subordinate Courts under Major Head 2014-Adm. Of Justice, Sub Head 0488 D& Y
Judges, and 2071-P&ORB (Defined Pension Scheme) under various object heads to the exter 1

amount shown against each for the current financial year 2016-17.
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Copy to the:-

1. Pr. D&S Judge, Kupwara.

2 Addl. D&S Judge, Handwara
3. C.J.M. Samba

2 Addl. Moh. Mag. Samba.
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